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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD
ORIGINAL APPLICATION NO. 1189/1997

DATE OF ORDER : 24.8.1998

BETWEEN :

Vijay Shankar Shukla
D. Lakshmipathi Raju
G.S. Nageswara Rao
R.V.S.N. Raju

G. Shekar Reddy

V. Ashok .
M.V. Satyanarayana
D. Mangadrinivas g Applicant(s)
AND
1. '~ Assistant Personnel Officer,

Nuclear Fuel Complex,

Department of Atomic Energy, .

ECIL Post, :

Hyderabad 500 062 Rangareddy Dist..
2. The Employment Officer,

District Employment Exchange,

Government of Andhra Pradesh,

Rangareddy District

Srinagar Colony, Punjagutta,

Hyderabad. . . .Respondents
Counsel for the Apﬁlicant - Shri K. Nageswara Reddy
Counsel for the Respondents - Shri V. Rajeswara Rao

Counsel for the State of A.P. - Shri P. Naveen Rao

CORAM :

—_——

The Hon'ble Justice Shri D.H. Nasir : Vice-Chairman
The Hon'ble Shri H. Rajendra Prasad Member (A)

ORDER

{(per Hon'ble Shri H. Rajendra Prasad, Member (A))
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Heard Shri XK. Nageswara Reddy for the
Applicant(s), s Shri V. Rajeswara Rao on behalf of the

Respondents and Shri P. Naveen Rac on behalf of the

State of A.P.

The orders passed by this Tribunal today in
O.A. No. 987/96 shall be complied with in this O.A. as

well.

A copy of the orders passed in O.A. No. 987/96
shall be kept on record of this file and also supplied'

to the Respondents to facilitate further action.

(H. RAJEND SAD) (D.H. NASIR)
Member (A) VICE-CHAIRMAN
Te3y [
g};m(j/ ‘

DICTATED IN OPEN COURT

DATED : 24.8.1998
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